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JUDGMENT

In this application under section 19 of the
Administrative Tribunals Act, 1985, the petitioner prays
for a direction to the Opposite Parties to allow the
Petitimer to cross the Efficiency Bar with effect from
the date it was due,

2. Shortly stated the case of the petitioner is

that he joined the Postal Department in May, 1957 and

was givem Lower Selection Grade since 1980,The petitioner
was not allowed to cross the E.B. on 1.8.1991.Heﬁce

this application has been filed with the aforesaid prayer

3. In their counter, the Opposite Parties maint ained
that the petitioner having beem-found to be not ‘
suitable,the authority d4id not allow the petitioner to
cross the E.B. which is not an illegality committéd

by the competent authority and therefore,the order sha1ld§
be upheld, ‘
4, I have heard Mr, D.P.Dhalsamant learned counsel
for the Petitioner and Mr, Ashok Misra learned Senior
Standinc Counsel (Central) for the Opposite Parties,

Mr .,Dhalsamant learned counsel for the petitioner
submitted that without léast prejudice to the case

put forward by the petitioner alleging totally non-
consideration of his case,one would find that
consideration if any took place six months after the

due date which has caused sericus prejudice to the

petitioner., I do not find any merit in this a rgument

\fecause even if the consideration took place long
» :
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after the due date yet if the officer is found to be
suitable then he would get retrospective benefits,
However, from Annexure R/2 i.e. tle Minutes of the
D.P,C, held on 17th March,1992,the case of the
Petitioner was considered alongwith others and the
members of the DPC held that he was not suitable as

he hyd bad record of service constantly. There being

no allecation of mala fide or bias against any authority
including the members of the'@F?)I find no justifiable
ground to reject the opinion of the members of the
DPC,There fore,in view of the aforesaid facts and
circumstances,I find no merit in this application which
stands dismissed leaving the parties to bear their

own costs,

= 93,
a/;) ﬂ“/;—{";

VICE CHAIRMAN
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